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IN THE CENTRAL ADMINISTRATIVE TRIBUMAL,JALPUR BENIH,JAIPUR.

X x x
Date of Dacision: 3.4.2003
OA 137/2003
Smt.Kalpana CSharma w/> Lare 2nri Jagdish Prasad Sharma ©/> 12-A,
Indrapari Colony, Lal Kothi, Tonk Road, Jaipur.
... Applicant
Versus
1. Union <f India through Secretary, Miniscry of Indascry,
Department of Industrial Policy and Promstion, Udyay Phawan (Salt
Section), Delnhi.
2. Gale Commissioner, 2-A, [Lavan Bhawan, Jhalana [Doonjari,
Industrial Area, Jaipur.
2. Asstec.Salt Commissicner  (Adm), 2-A, Lavan PBhawan, Jhalana
Doonjari, Industrial Area, Jaipur.
.+« Regpondents
CORrAM:
HON'RLE MR.H.O.GJPTA, ADMINISTRATIVE MEMBER
dOW'BLE MR.M.L.CHAUHAM, JUDICIAL MEMBER
For the Applicant «es Mr.3aujath Roy
For the Respondsnts .oe

ORDER (ORAL)

The applicant i3 aygyrizved of non-granc of family pension,

provident fund, jratuicy etc. as accrued on 1.9.2000 after the deatin of

n2r nhusband, who diad in harness wnile holding the post of LDT in the
pay scale of R3.3050-1520.

2. The learned counsel for the applicant submits that nusband of the
applizant, Shri Jajgdish Prasad Sharma, was a rejular LDC. Hiz services
were rterminated and based on his case filed bpefore the Central
Industrial Tribunal, he was reinstated in 3ecvice as LDOZ. He was taken
on duty subject t> the outcome of the wrik petition filed Ly the
respondents befire the Hon'i:le Hijh Court. The said writ petition filed
before the Hon'ble High Court has been dismizsed. Ihe learnad counsel
for the applicant submits that applicant's husband b2iny a rejular LDC
and haviny been reinstated, the applicant is entitled for family p2nsion
as per the 2axtant rules. He alss submits that inspite of th2
represantation made by the appli:zant, the respondents have not passad
any order rejarding family pension and family of the daceased employee
is in indigent circumstances. He further submits that the applicant has
bean approaching the department for releasing o»f family pension and

other retiral fenefits and has made a representation prayiny f£or
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releazing of family pension but the family pension has not been released
so far.

2. In the ciroumstances, without Joing into the merits of the case,
thiz OA is disposed of at the staje o~f admiszion with a Jdirection to the
applicant to make 2 fresh representacion £o respondent Ho.Z i.e. the
Salt Commissioner Jaipur, within 15 days from today alonjwich a copy of
this order and by Spzed Post £o avoid delay. In that event, the
respondant N2l shall ensure that the acrears of the family pension and
other retiral benefits are paid to the applicant within one monch of the
receipt' ~f the representation if so entitled and in case any Jf the
- payment is nok admissible to the applicant as ‘per: the rulez, he zhall
inform the applicant promptly within the said periocd giving reaszons
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thereof. R
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(M.L.CH (H.0.GUPTA)

MEMBER (J) R ' : MEMBER (A)




